GOVERNMENT OF RAJASTHAN
LAW & LEGAL AFFAIRS DEPARTMENT

No.F. 26(55) Nyay / 2015 part IV Dated 28.03.2024
ORDER

Pursuant to the Judgement dated 04.01.2024, passed by the Hon’ble
Supreme Court of India in Writ Petition (Civil) No. 643/2015, All India Judges
Association vs Union of India on the recommendations of Second National
Judicial Pay Commission (SNJPC) relating to the revision of pay, pension and
allowances to the Judicial Officers, and pursuant to Cabinet Order No.
17/2024 dated 11.03.2024, the Governor of Rajasthan is pleased to issue
following orders:-

1. Conveyance/Transport Allowance :-

Soft car loan facilities to the extent of Rs ten lakhs to judicial officer is
allowed on simple interest rate @ 4% per annum, if the amount of the
car loan is arranged through nationalized banks, then difference
amount of interest will be borne by the State Government.

2. Telephone Facility:-

The Judicial Officers shall be provided with the following mobile
telephone facilities:-

Mobile Phone :

(a)  The provision of mobile phone (handset) shall be as follows:
District Judge : Rs.30,000/-
Senior Civil Judges and Civil Judges Rs.20,000/-

(b)  No arrear of mobile handset shall be admissible for the period
from 01.01.2016 to 31.12.2021. The arrear shall be payable for the
block year 2022-2024 i.e. from 01.01.2022;

(c) At the request of the Judicial Officers, the mobile phone
handset shall be replaced once in three years;

(d)  The Judicial Officers shall be given option to retain the old
mobile phone handset at a price to be determined as per the

guidelines prescribed by the Registry of the High Court.

n—
7/%}3/7,1/



This order is being issued in accordance with the concurrence of
the Finance Department vide I.D. No. 19240002 Dated 22.02.2024 &
I.D. No. 212400192 dated 20.03.2024.

By Order of the Governor
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(Gyan Prakash Gupta)

Principal Secretary
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